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HOME DEPARTMENT 
NOTIFICATION 

- The 31st May 1043
No. 1668-C—The following notifications by the Govern

ment of India are republished for general information.

By order of the Governor
J. bowstead

Chief Secretary to Govemmeyit 
Home Department

FINANCE DEPARTMENT
NOTIFICATIONS
The 25th May 1943

No. 796-F.—The following notification, issued by the 
Government of India in the Finance Department (Central 
Revenues), is republished for general information.

By order of the Governor 
V. RAMANATHAN 

Deputy Secretary to Government 
Income-tax

New Delhi, 1st May 1943 
No. l/17/40-Political(F.).—fn exercise of the powers 

ferred by section 6 of the Registration of Foreigners Act, (Tncome-tax) Rules, 194*2, published with the notification 
1939 (XVI of 1939), the Central Government is pelased to °f .the Government of India in the Finance Department 
direct that the following further amendment shall be made (Central Revenues) No. *27-Tncome-tax, dated the 4th April

1942, after the words “his total", insert the word 
“income”.

Simla, 10th April 1943
No. 3—Corriqcndum—In rule 3 of the Indian Financecon-

in the Declarations set out in the Registration of Foreigners 
[Exemption) Order, 1939, namely:—For paragraph (c) of 
Declaration 3 of the said Declarations, the following para
graph shall he substituted, namely: —

K. K. CHETTUR 
Dy. Secy, to the Govt, of India

“(c) Any person of Asiatic birth who by any law for 
he time being in force is not required to obtain a visa for 
■he purpose of entering British India and who is a subject 
if any State having sovereignty over any territory of which 
:he boundaries are coterminous with the boundaries, 
external or internal, of India; or,".

The 25th May 1943
No. 797-F.—The following notification, issued by the 

Government of India in the Finance Department is 
republished for general information.

By order of the Governor 
V. RAMANATHAN 

Deputy Secretary to GovernmentH. J. FEAMPTON 
Joint Secy, to the Gout, of India 

Defence Department
Income-tax

New Delhi, 3rd April 1943
No. 48(24)-I.T./42—vPu exercise of the powers conferred 

. , , by sub-section (P) of section 5 of the Indian Finance Act,
Xo. 5-DC.(19)/43—In exercise of the powers conferred 2943 (VIII of 1943), the Central Government as pleased to

>y section 2 of the Defence of India Act, 1939 (XXXV of JTia]£e ^he following rules for prescribing the manner and
1939), the Central Government, is pleased to direct that the conditions referred to in sub-section (5) of section 5 of the
ollowing further amendment shall be made in the Defence sajd namely: —
d India Rules, namely:— 1. These Rules may be called the Indian Finance (In-

After sub-rule (2) of rule 81 of the said Rules, the come-tax) Rules. 1943.
ollowing proviso shall be inserted, namely:— 2. The Indian Pinance (Income-tax) Rules 1942, pies-
“Provided that no order made, whether before or after scribed for the purposes of sub-section (5) of section 8 of 

he 1st May 1943, in exercise of the powers conferred by the Indian Finance Act, 1942, shall apply for the purposes
:lause (a) ot this sub-rule on a Provincial Government, of sub-section (o) of section 5 of the Indian Finance Act,
Jhali have effect so as to prohibit or restrict the export from 1943, subject to the following modifications and additions,
ln.v place in the Province to any place outside India of namely:
my articles or things". t^ie Rules— tt

C MacI G. OGIJATE (a) for the words, brackets and figures sub-section („)•
Secretary ‘to the Govt, of India of section 8 of the Indian Finance Act, 1942" wherever 

,n,0 they occur the words, brackets and figures "sub-section
New Delhi, 1&1 May 1943 _ (.j) of section 5 of the Indian Finance Act, 1943" shall be

■^p- 5-DC.(23)/43—In exercise of the powers conferred by substituted,
section 2 of the Defence of India Act. 1939 (XXXV of 1939), ^ for tjie secoud proviso to rule 3 the following proviso
. yj Central Government is pleased to direct that the be substituted, namely: —
ollowing further amendments shall he made in the Defence “Provided further that in the case of a person whoso

India Rules, namely:— total income includes any income chargeable under the
F In sub-rule (2) of rule 65— ,, head 'salaries’ or under the head ‘interest on securities’

after the words "management of the vessel" the from which tax has been deducted under section 18 of the 
J'ords “or, as the case may be, published in the official im\[m Income-tax Act. 1922 (XI of 1922) or dividends in 
ftzette" shall be inserted; and -. respect of which lie is deemed under section 49B of the

(*') for the words "notice is served”, the words "notice Baj(j Act to have paid income-tax himself in British JLnclu,
8 s° served or published” shall be substituted. .the amount of the tax deducted or paid at source may, it

;• In sub-rule (3) of rule 72— ho elects to discharge his liability to tax by making a
\(l) after the words "management of the aircraft", the deposit, be transferred wholly or in part, as the case may 

Vf,rd* "or, as the case may be, published in the official be> to his income-tax Defence Savings Bank account and. 
shall be inserted* and credited to the deposit referred to in the foregoing provi,

l6) for the words "notice is served", the words "notice &I'ons 0f this rule. If the amount of tax deducted at 
~ Served or published" shall be substituted. source'is less than the minimum deposit required to be

1 t J T) WAKELY made in respect of his total income the deficiency shall bo
Dy Secy. 'to 'the Govt of India made good by him by making a deposit in the manner

New Delhi, 1st May 1943
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The 26th Mahj 1943
No. 10783—IlIC-26/42-Com.(C).—The foiw 

fication,.issued by the Government of India in tlie 
nient of Commerce, is republished for general informal,

By order of the
w. w. dalzJN

Secretary to Gover1

required by this rule. If the amonut of tax is m excess 
of the minimum deposit, the excess shall on lus application
be refunded to him. ’ . n .

(c) in rule 3 after the new second proviso the following
further proviso shall be inserted, namely: —

“Provided further that a person, whose total income oi 
the previous veer includes any income chargeable under the 
head ‘salaries’ in respect of which the option of having the 

ppropriate portion of the deposit deducted from his salai\ 
w^s exercised bv him under any rule for the time being m 
force, niiiv make a further deposit, if necessary, to coyer 
the liability, if any. in respect of his total income moludmg
salary.” .

(dj in rule 0 the words “and is not a person from whose 
salary a'deposit has been deducted under rule 8” shall be 
omitted.

(e) in Form A annexed to the said Rules for the figures 
• * ] 940'’ she figures “1943” shall be substituted and the 
following shall be added to paragraph 2 thereof

**ln respect of the' income from salaries/interest oil 
2securities/Dividends shown in paragraph X a sum of 

. has been deducted or is deemed to have been
onlyI

Si:

NTreaties (RuhueiO 
New Delhi, 27th March 1943 

No. 5 (l)-Tr. (R)/43—In exercise of the powers Co.. . 
by sub-rule (2) of rule 81 of the Defence of India Ih,| M 
Central Government is pleased to direct that the f0{N 
further amendment shall be made in the Rubber e 
and Production Order, 1942, namely: —

In sub-clause (2) of clause 11 of the said Order, f0 f 
words “two and a half” the word “four” shaj[| 
substituted.

■:t !

:
T. S. PILLAY 

Joint Secy, to the Gov't.
:
!

°f hi
The 26th May 1943 

No. 10827—Com-16/43-Com.(C) .—The fo]i0,/i
notifications, issued by the Government of India, peJ 
merit of Commecre, are republished for general infernjl

By order of the God 
W. W. “

.
i

Rs.
paid at source and therefore the balance oj Rs. 
iio amount has been deposited in the- Defence bavmgs Bank 
account.” DALZQa,

Secretary to Cover,JJ. F. SHEEFTY
Addl. Secy, to the Govt, of India

.Import Trade Control

New Delhi, l$l May 1943
No. 14-ITC/43—In exercise of the powers conferred! 

Rule 84 of the Defence of India Rules, the Central GovJ 
ment is pleased to direct—

(1) that the following further amendment shall be pj 
in the notification of the Government of India in f 
Department- of Commrece, No. 25-1TC/40, dated the:? 
December 1940 (hereinafter referred to as the said nc: 
cation), namely:—In the Schedule annexed to .the > 
notification, after item (zzi), the following itein shall 
inserted, namely:—'(zzj) Belting for machinery, hi 
under items Nos. 50(3) and 72(d) of the Tariff Schedule.

(2) that the prohibition contained in the said notificaj 
shall not apply to goods of the. descriptions mentioned 
paragiaph (1) above, which are covered by a spel 
licence issued under exception (vi) to the notificatioDl 
the Department-of Commerce, No. 56-ITC/41. dated I 
23rd August 1911 at any time before this notifica| 
conies into effect.

COMMERCE AND LABOUR DEPARTMENT
NOTIFICATIONS 
The 26th May 1943

No. 10782—IIIC-37/41-Com.(C).—The following noti
fication, issued by the Government of India in the Depart
ment of Commerce, is republished for general information.

Bv order of. the Governor 
W. W. DALZ1EL. 

Secretary to Government
1 X DU STRIA!. COXTROI

New Delhi, 27th March 1943
No. 104-1.C.(o)/42—In exercise of the powers conferred 

by sub-rule (2) of rule <81 of the Defence of India Rules, 
the Central Government is pleased direct that the following 
further amendment shall be made in the Newsprint Control 
Order. 1941. namely: —

For clauses 3, 3-A and 3-B the following clauses shall be 
substituted, namely; —

“3. lie strict ion on sale, purchase and use of newsprint— 
(I) No person shall sell newsprint to any one who is not the 
proprietor of a newspaper except under an Open General 
Permit issued by the Central Government or under a permit 
in Form 1 granted by the Central Government or by an 
officer authorised by the Central Government in this behalf.

(2) No person shall sell or otherwise dispose of newsprint 
to tlie proprietor of a newspaper except to the extent to 
which such proprietor is authorised to purchase or acquire 
under the provisions of this clause.

G>) No proprietor of a newspaper shall after the 1 Orh 
April 1943, purchase or otherwise acquire, newsprint from 
any person in India except under and in accordance with 
the conditions of a permit issued to such proprietor after 
the 31st March 1943.

!
:New Delhi, lsJl, May 1943

No. 15-ITC/43—In pursuance of exception (iv) to j 
notification of the Government of India in the Depart;!'] 
of Commerce. No. 25-ITC/40. dated the 31st Decerel 
1940 (hereinafter referred to as the said notification).] 
in supersession of notification No. 68-3TC/42, dated j 
9th January 1943, the Central Government is pleased j 

uhorise the Director (Licences) and the Assi$jj 
Director (Licences) in the Directorate-General, IVlunL 
Production, Calcutta, to issue special licences covenng I 
materials oi the descriptions specified under items b 
(zn) to (zzj) inclusive in the schedule annexed to the- 
r.otific.dioji.

New Delhi, 1st May 1943
No. 16-1TC/43—In pursuance of exception (tu) j 

notification oi the Government of India in the 
ment of Commerce, No. 56-ITC/41, dated the d 
August 1941, and in supersession of notification Nc j 
ITC/42. dated the 14th November 1942. the Uenq 
Government is pleased to direct that the following 
ment shf.il be made in notification No. 49-ITO/42 
the 1st August 1942 (hereinafter referred 
notification), namely: —

In the table mentioned in the said notification' j 
following entry shall be deleted, narnley: —

" Rubber nelung for n.achinery including 3 64 and - 
cauves ply belting in preg.iatecl with 
rubber.

a»

(4) No proprietor of a newspaper shall, during any period 
aitcr the 10th April 1943, use newsprint in excess of the 
quantity which he ?s authorised to use during that period 
under a permit issued to him in this behalf.

(5) No proprietor of a newspaper or of a newspaper press 
shall use newsprint lor any purpose other than the printing 
;T newspapers except under an Open General Permit issued 
by the Central Government or under a permit in Form II 
granted by the Central Government cr by an o'ficcr autho
rised by the Central Government in this behalf.

hxplanation—In this sub-clause “newspaper” includes 
any supplement or ..nnual edition of a newspaper, but does 
not include a poster.

3-A. Power io

P':
i heto as

renuire sale of newsprint—The Central 
Government may. ri it considers it necessary or expedient, 
direct any person to sell or otherwise transfer any newsprint 
in his possession or under his control to such other 
os niiiv be

New Delhi, 1st May 1943 
i L-I1C/43—In exercise of the powers 

by sub-rule (3) of rule 84 of the Defence of Jndi 
]'* C.t‘ntral Government h pleased to direct \ 
1 olio wing further amendments shall be made in T'u'• 

cat .on jf the Government of India in the De[);il X 
ol Commerce, No. 56-ITC/41, dated the 23rd V1 
lull, namely: —

In I’arc B of thi- Selie lu] 
ncat’on—

No.
person

specified in the direction, and thereupon, the first- 
named person shall comply with the direction.

3-B. Submission of reiurns by h'njnjrtcrs of newsprint__
Every proprielcr of a newspaper who imports or otherwise 
acquires newsprint from outside Lidia shall within three 
days of such imnr.u or acquisition send an intimaiton in 
writing to the Chief Controller of Imports giving full details 

to the quantity oi newsprint so imported or acquired and 
the source from which it was so imported or .acquired.”

S. N. RAY
Joint Secy, to the Govt, of India

saiannexed to the
iF":(1) in item 640(Jy the words “belting of all 

(other than cotton, hair and canvas plv) and” ^ \ 
omitted; and

(-) 91 and the entries

as

a-:against it shall be de\e-e j
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v0. 18-TTC/43- hi pursuance of the notification 
'.pniuient of Inclui in the Department of Pnrr 

™ 25-1TC./40, elated rhe 31s< December 1040 “Jh^ 
x (ra| Government is pleased to cancel, with ’ 
jlie 8th May 1943 the Open General Licem 
Lued under the said notification and published with the 
;ot.ilicalion of the Govern,nne of India in the D L 

110 of Commerce, -No. do-Ji’C/42, dated the P
■D

f.n" t:he Sehedulo annexed to the said notification, the 
™g entry shall be inserted, narrielv:—

1-A* Advance Insurance Company, Limited, Bombay."
90 W T> Ne™ 1)eJhi’ 2Ut APril 1943

Wot ;'VV;R.L(G.)/43—In pursuance of section 6 of the
1 Qdm ■5'kSv. 00cls) Jnsurance Ordinance, 1940 (No. IX of 

• UJ, Uie Central Government is pleased to direct that the 
oilowing further amendment shall be made in the notifi

cation of the Government of India in the Department of 
Commerce No. 7-W.R.I./40, dared the 14th September 
1940, namely: —

In the-Schedule annexed to the said notification, the 
lollowing entry shall be inserted, namely: —

1-B. Asian Assurance Company, Limited. Bombay."
S. R. ZAMAN

Joint Secy, to the Gotft. oj India 
The 28th May1943

F^O. 10982 Coirs-28/43-Oom0(C).—The following notifica
tions, issued by the Government of India in the Finance 
Department (Central Revenues) are republished for 
general information.

of the

effect from 
>ee No. X

pen No.

nient

This notification shall not operate so as to subier-t 
the prohibition contained m notification No. 2.5-ITC 40 

dated the 31st December 1940, any goods despatched 
through consignmnet to India and which, bad they been 
imported mto British India or, the date or such thro,mb 
consignment, would have been covered by the said Open 
General Licence No X published with notification No 
IT C/42, dated the 6th June 1942.

6th June

on

30-

0 N. B. PILLAI 
Secretary to the Govt, of India 

The 36th May 1943
No. 10834-Corn.(C).-— The following notification, issued 

by the Government of India, Finance Department (Central 
Revenues), is republished for general information

-By order of the Governor 
W. W. DALZIEL 

Secretary to Government 
Customs

Simla, 3rd April it)43
No. 6—In exercise of the powers conferred by section 19 

of the Sea Customs Act, 1878 (VIII of 1878), the Central 
Government is pleased to direct that the notifications of 
the Government of India in the Finance Department 
(Central Revenues), No. 34-Customs, dated the 29th May 
1.987, No. 36-Customs, dated the 17th August 1940, No. 55- 
Custcms, dated the 23rd November 1940 and No. 60- 
Customs, dated the 30th November 1940, shall be cancelled.

. M. SLADE
Joint Secy, lo the Govt, of India 

The 26th May 1943
No, 10838—Com-9/43-Com.(C).—The following noti

fications, issued by the Government of India, Department 
of Commerce, are republished for general information.

Bv order of the Governor 
W. W. DALZIEL

By order of the Governor, 
W. W. DALZIEL 

Secretary to Government
Central Excises

Simla, lit April 1943
No. 2—In exercise of the powers .conferred by sections 

6 and 8 of the Vegetable Product (Excise Duty) Act, 1943 
(XI of 1943), the Central Government is pleased to apply 
in the adaptod form set out below certain provisions
of the Sea Customs Act, 1878 (VIII of 1878) and to make 
the following rules for the purposes of providing for the 
assessment and collection of the duty imposed by the * 
first mentioned Act and for regulating the issue of vegetable 
product out of factories.

1. Short Title and Commence nent—(I)—These Rules may 
be called the Vcgotable Product (Excise Duty) Rules, 1943.

(2) They shall come into force on the 1st April 1943.
2. Definitions—In these rules unless there is anything 

repugnant in the subject or context :—
(i) “ Act ” means the Vegetable Product (Excise Duty) 

Act, 1943 (XI of 1943).
(ii) “ India ” means India as defined in sub-section (27) 

of section 3 of the General Glauses Act, 1897 (X of 1897) 
and includes all foreign possessions on .the continent of 
India nut protected by a Customs cordon.
(in) “ North Eastern India ” means the portion of the 

United Provinces comprising the districts of Gonda, 
Parlabgarh, Fyzabad, Baharaica, Jaunpur, JSultanpur, 
Ballia, Ghazipur, Benares, Azaingarh, Allahabad, Mirzxpur, 
Banda, Basti and Gorakhpur and the provinces of Assam, 
Bengal, Bihar, Orissa and Central Provinces agid Berar ;

(j*y) “ North Western India ” means tho United Pro
vinces excluding the districts mentioned in sub-rule (iii). 
and tho provinces of tnu Punjab, North-West Frontier, 
British Baluchistan, Delhi, Ajmer-Merwara and Panth.

Secretary to Government
War Risks Insurance

New Delhi, 7ih April 1943
No. 18-W.R.I.(G.)/43—In pursuance of section 6 of the 

War Risks (Goods) Insurance Ordinance, 1940 (No. IX of 
1940), the Ceniral Government is pleased to direct that the 
following further amendments sh ill be made in the notifi
cation of the Government of India in the Department of 
Oommrece No. 7-W.R.I./40, dated the 14th September 
1940, namely:—-

(1) In the Schedule annexed to the said notification, the 
following entry shall be omitted, namely: —

‘26. Economic Insurance Company Limited.
(2) In the Schedule annexed to the said notification, the 

following entry shall be inserted, namely: —
22-B. DevkaraiuNanjee Insurance Company, Limited, 

Bombay. ’ ’

Piploda ;
(y) “ Collector ” means—
(a) in the province of Coorg, such officer as may be 

appointed by the Chief Commissioner to perform the duties 
of a Collector under these rules,

(b) in the province of Sind (£) in the town and port of 
Karachi, tho Collector of Customs, Karachi, (ii) in other 
places, such officer as may bo appoint_*d by the Provincial 
Government to perform the duties of a Collector under 
these Rules,

(c) in the province of Bombay, the Collector of Salt 
Revenue, Bombay,

(d) in tho Province of Madras 
Revenue, Madras,

(e) in North Eastern India and North Western India, 
the Collector of Central Excises and Salt in wnoso jurisdic
tion tho factory is situated ;

(vi) “ Assistant Collector ”
Coorg, tho Chief Officor-in-charge of tho rove me adminis
tration of the district in which the factory is situated,

(6) in the province of Sind (i) in tho town and port of 
Karachi, tho Assistant Collector of Customs, Karachi, (ii) 
in other places, the Chief Officor-i i-chargc of revenue* 
administration of tho district in which the factory is 
situated,

(c) in tho province of Bombay, the Assistant Collector of 
Salt Revenue, in whoso jurisdiction tho factory is situated,*

(d) in tho province of Madras, tho Assistant Collector of 
Salt Revenue, in whoso jurisdiction the factory is situated.

New Delhi, 10th Aprihl943 
No. 19-W.R.L(G.)/43—In exercise of the powers confer- 

1-0(1 by section 14 oi the War Bisks (Goods) Insurance 
Ordinance, 1940 (No. IN of 1940), the Central Government 
“ Pleased to direct that the following further amendment 
sh«ll be made in the War Risks (Goods) Insurance Rules, 
Namely:__

the .said Rules— , . .. .
’n the Third Schedule, Instruction No. 12 shall be re- 
mbered as 12(1) and the following sub-paragraph shall 

0 added, namely: —
(2) Where a person owns goods specified m 

frn° 5tc>m of the said schedule or situated in more than one 
'catum, he shall specify the goods he elects to insure and 

1 11 • (JX:'ct location unless he insures all gooe s o'Uiec
•'if n.1,1 Hie same presidency town or district oi m u 

'■r,|tory to which the scheme applies.

tho Collector of Salt

more than

means (a) i;i the province of

New Delhi, lolh April 1943.
■ -0-W. R..Jl 1/4:1—In pursuance ot section0 ofdm 

■((.'!! 1>dsks (Goods) Insurance Ordinance, 1J4<> <x‘>; 1X ’ 
'h* Gentral Government is pleased to direct tin t he 

further amendment shall be nmdc m the > otA- 
C0) >n the Government of India in ] 1C\. 
jtjI'U'ierce Xo, 7-W.E.L/40, dated the Ulh b‘Plemb,.

1 > huuiely :__

No
\V
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India in Forms E, ,F and G respectively. He shall also maim = 
the vegetable product Issue Register showing among % 
particulars the following details of issues out of the .

(e) in North Eastern Indian and North Western 
the Assistant Collector of Central Excises and bait, in
whose jurisdiction the factory is situated, and includes in
any specified province area or pUce ai^ such °ther officer (i) ^ame and address of consignee. («) Dostinatio ' 1
as the Central Board of Revenue ma> .pe c > pp consignment, (in) Number and date of railway orst ^ /
name or in virtue of his office to perform m such provmce Ĉ t (l) Total quantity issued, (v) Number 
area or place al or any of the duties of an Assistant j?umber and date of gate f
Collector under these rules; ri,i0Q

(vii) “Inspecting Officer ” indudes the Collector, t e d of the vegelable prodllct into conlainera
Assistant Collector and any o cer > Income-tax issue and the use of manufacturer’s trade or other

(a) Land Revenue, Excise, Customs, halt o income tax mark-(l) Vegetable products shall be p jSj»
Departmwiteiu the provinces of Sm«1 ^ Jor containers which shall bear the name of the factory ■ 1“

(o) Customs, Salt or Income-tax Department distinguishing mark, the quantity by weight of ve2t°fr
Pr°c)mCentTal ExcisJs and Salt Department, not below the product _ contained in each hcon^er bn<J,th® 
rank of Inspector or any officer of the Customs and facturer s trade mark or the name of he braij f
Income-tax Department, in North Eastern India and vegetable product. These particulars shall be cleat ; 
income tax jjeparimom, >o printed on the label or stencilled or embossed on ,, r

Affihorisedby the Collector to inspect the premises in container Where a distinguishing mark is used with^ r
which vegetable product liable to duty is possessed or the manufacturer s name, specimens of such marks shall (. r 
manufactured and also any officer permanently stationed submitted to the Assistant Collector for his appproval at/:
at Provided That inNortrEasternTndia or North Western 1 (2) Only containers of uniform size and capacity shaU (, s 
India and in the province of Sind, no officer of the used ; but the owner may use more than one size. TJ|t 
Customs or Income-tax Department, and in the provinces owner shall intimate to the Assistant Collector the vari0cif 
of Bombay and Madras no officer of the Income-tax sizes of containers used by him and the quantity (in poum r 
Department shall be appointed by the Collector to be an avoirdupois) of-vegetable product, intended to be packed „■ 
Inspecting Officer without the previous approval of the normally packed into each such size. If the owner desi- ls 
Central Board of Revenue ; to introduce a new size or discontinue an existing one

{vi-ii) " Supervising Officer ” means an officer appointed shall inform the Assistant Collector accordingly, 
by the Collector or Assistant Collector to exercise the («3) Containers of different sizes shall be stored separate!^£ 
powers and perform the duties of Supervising Officer under 8. Issue of vegetable produce from the factory—(1) [
these Rules ; vegetable product shall be issued out of a factory excep

(ix) (i container” means a receptacle into which the under a gate pass signed by a person duly authorised i|i
vegetable product is packed for sale ; that behali by the owner of the factory and containing tt .

(x) “ duty ” means the duty payable under the Act; following particulars :— jr
(xi) “Form” means a Form set out in the Schedule (a) Name and address of the factory, fb) Serial No. c

appended to these Rules. the pass, (c) Date of issue. (d) Number and weighty
3. Maintenance of Daily Accounts—Every owner of a each size of container issued, (e) Total weight issued is*

factory shall keep a correct daily account in Forms A cwts. and lbs. (/) Name of consignee. (g) Destination^ | 
and B. consignment, (h) Name of booking and receiving station} [

4. Submission of monthly Returns by the owner of (if the consignment is booked by rail or steamer) an;} 
factory—(/) Within seven days after the close of each (i) Number of lorries, carts, pack . animals or boat | 
month every owner of a factory shall submit to the employed.
Assistant Collector a monthly return in Form C in tripli- The gate pass shall be made out in triplicate, of whidl - 
cate showing the quantity of vegetable product issued out one copy shall be retained by the owner and filled in hi!; \ 
of the factory during that month. He shall also submit office, one copy shall accompany the consignment toil 
a monthly return in Form D showing all the other products destination and the third copy shall be sent without delaf ( 
manufactured and issued from the factory during the to the Supervising Officer. The Supervising Officer shai

forward such gate passes in convenient batches to tb < 
(2) If the owner of any factory refuses, or without Assistant Collector, nob later than one week aft3r their issue1 { 

lawful excuse (the burden of proving which shall lie upon (2) A separate gate pass shall be issued in respect o'., 
him) neglects to carry out the provisions of sub-rule (i), every lot of vegetable product issued out of the factory s'I 
or to prepare or cause to be prepared the returns required any onetime and in respect of every separate consignee. ■ | 
by that sub-rule, or to lodge the said returns with the (3) Gate passes shall be serially numbered, the seri^ ; 
Assistant Collector within the prescribed period, he shall be number running for the whole year commencing from sucHi 
punishable with fine which may extend to five hundred date as may be selected by the owner of the factory anid
rupees. ^ except with the permission of the Assistant Collector, onfj

(J) Where an owner makes a statement or submits a one gate pass book shall be in use at any one time, 
return under sub-rule (i) which is false (except where it is .9. Maintenance of accounts by the Assistant . ColM; 
made under a reasonable belief, the burden of proving and assessment to duty—(1) The Assistant Collector 6bs; 
which shall lie upon him, that such statement or return is maintain a monthly register in Form H in respect of eflc' 
true) he shall be punishable with fine which may extend factory under his charge, based on the gate passes recei^ 
to Jive hundred rupees. ^ from the Supervising Officer. Immediately on receipt

5. On receipt of the return in Form C, the Assistant the return mentioned in rule 4 or on expiry of the seve# 
Collector shall, after verification of the return of exports, day after the close c-f the month to which the regis*’ 
if any, to places outside India, and such other enquiry as relates, whichever is earlier, the Assistant Collector &[ 
he may deem fit, assess the duty payable on the vegetable assess the total duty payable by the owner of the facto*? 
product issued out of the factory. If the owner of a in respect of the vegetable product issued out of 
factory fails to submit a return in Form C, the Assistant factory during the month, and' shall demand -pay^ 
Collector may make a summary assessment on such thereof in Form I.
information as may be available. The amount assessed (2) In assessing the dutv, the Assistant Collector -sbf1 
shall be communicated to the owner of the factory, who on production of satisffictorv documents allow a deduct10'
shall before the end of the month following that for which on account of exemption sanctioned under rule 18 : •
the return w^as required to be made, pay such amount Provided that if such documents are not produced^ 
i.ito the local treasury or any other treasury approved by Form C, the Assistant Collector may nevertheless, 
the Collector and the evidence of such payment shall be deduction of the amounts on condition that such 
sent to the Assistant Collector within seven days of the merits shall be produced to him within such period *9 $ 
close of the month m which the assessment is made : may fix, and such amount shall become payable only C

Provided that m the case ot summary assessment, before breach of such condition ^ J
the order is made effective the owner of the factory shall 10. Arrears of fine-If in the' ease of any factory, .6 
l e given a reasonable opportunity to state his case fine imposed is not deposited within the period apefZ

0. Maintenance of accounts Ly the owner of a factory- the Assistant Collector may order that no wge‘ r 
Every owner of a factory shall maintain the following product shall be issued out of the factory until the fi°6 
accounts:— , deposited : J

Daily Oil Account Register, Daily Process Register, and Provided that this rule shall not apply to fines i®P*' 
Monthly manufacture Report in lieu of confiscation. 11 “

*) t

: 0hk

ic

11>>•

1

1]

same month.

J



1
PA

-(' JS*-'<»'*,;r,A,t•hsn b" »*“ I?“iCtion i copios thereof shall bo prepared and signed bv the 
rbr-°tant Collector making the direction. 8 by the 

An officer deputed for the purpose shall deliver 
ih copy at th? factory> by tondering it to the owner 
never or °thor Person Prc3ent who appears to such 

!lffi'or’to be at the time exorcising in the factory principal 
uitbority ; °r. *f n0 suoh. person can be found, then by 
ffiviiiK it on some consl)lcuous Part of the factory Umn 

-,7ch delivery or affixation, as the case may be, the diroc- 
.’ion shall be doomed to have been communicated and to be
’^Tho officer so delivering or affixing such copy at the 
factory, shall endorse on each of the two other copies [or, 
f sub-rule (4) does not apply, on one such copy] the fact 
of such dolivery or affixation, a9 tho case may be, and tho 
manner, date and time thereof, and shall sign the endorse-

m(V Without prejudice to the provisions of sub-rule (2) 
one of the two copios referred to in sub-rule (3) shall, as 
soon as may be after tho provisions of sub-rules (2) and (3) 
have been complied with, bo tondcred in like manner to 
the owner of the factory, or shall be despatched to him by 
registered post at his last known address :

Provided that this sub-rule shall hot apply if under 
sub-rule (2) one.copy has alroady been tendered to such 
owner at the factory.

(5) One of tho two copies referred to in sub-rule {3) 
shall bo roturned to the authority making the direction, 
and shall be open to inspection by any person having 
interest in the factory, or in any vegetable product or, 
plant, machinery or material theroin.

12. Maintenance of account boohs, etc., by the owner of 
factory—(7) The owner of every factory shall maintain 
such records and books of accounts as will admit of ready 
comparison with the entries mado in tho roturns prescribed 
by rules 3, 4 and 6.

(2) The Collector may exempt the owner of any factory 
from the obligation of maintaining all or any of the Forms 
and returns specified, provided that the said 
maintains accounts in any other form giving the details to 
the satisfaction of the Collector.

(5) All quantities entered in the Forms and returns 
prescribed by these Rules shall be expressed in terms of 
total fatty matter :

Provided that tho owner shall be allowed a tolerance in 
each case of half of one per cent.

13. Intimation of commencement, cessation and resumption 
of manufacture of Vegetable Product—(I) The owner of 
a factory shall not produce, or cause or permit the pro
duction of vegetable product in the factory for the first 
time after the commencement of these Rules without 
giving notice in writing to the Assistant Collector at least 
fifteen days boforo such production. Every such notice 
shall specify tho nature of raw materials he intonds to use 
for tho production of vegetable product and the by-products 
ho intonds to manufaoturo at the factory.

(2) The owner of a factory engaged in the production of 
vegetable product prior to tho commencement of 
these Rules, shall, within seven days of the date of such 
commencement, give notice in writing to the Assistant 
^ollector, specifying tho raw materials used by him for 
the production of vegetable product and the by-product 
manufactured at the factory.

(d) The ownor of every fractory shall givo prompt lntirna- 
tl°n to the Assistant Collector of cessation or resumption 
0 tho production of vegetable product. .

Checking of stocks—An Inspecting Officer shall chock 
c stock balance of the vegetable product in the fac ory 

^t lesat once a year. He may also chock them at any 
er time when there is roason to vorify the accuracy o 

Ue accounts. If the stock is not arranged m an orderly 
O^r bo as to permit of easy cheeking, the Inspecting 

raay roquiro the ownor 0f tho factory to arrange, 
■thout avoidable delay, tho stock in such manner It as 

shonUltoftho check, tho Inspecting Officer detects any 
D °ttag°, ho shaU record tho cx-plnnations of the officer 
£1 Wnently stationed at tho factory and °f the owner of 
O0ll actory and shall report tho matter to t- e - 
t: ° or- The Assistant Collector shall without delay 
fiiscn8t°P8 t0 recover the duty payablo on tho Bhorta2 
Act . °r?d and 8hall also take such other action under the 

r those Rulos as may bo nccossary.
on,*5’ po^rs of Search-The Central Government may 
mp°»or any officer to search any place, vessel, cart
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that anvL ^ br0rl but has not b('on lovied or 
these Rules has^rred P10™*0™ °f the Act or of

havo frlTr °f enlry\?*c—<7> Any Inspooting Officer shall 
thn nfr r,C;ess afc all reasonable t.moa to any factory and 

oilices oi any faetory °r any othor premises which he 
wY S°n?blj grounds to believe to bo a factory and may,

i ’ or ^tfi^ut notice to the owner, tak samples and
j f i 3 8 • an^ sut>stanco producod therein, examined* 

f take C0Pies or extract from any account.} or registers
r no purpose of testing the accuracy of any return 

suoraibtod by the owner under Rule 4 or of the gate pass 
mentioned in rule 8 or for the purpose of informing himself 
as o any particulars regarding which information is 
roquirod for the. purposes of the Act or these Rules.

{2) If any person (a) voluntarily obstructs, or offers any 
resistance t*» or impedes, or otherwise interferes with, or 
(b) withholds any infermatio l in his possession which he is 
required to furnish under the provisions of sub-rule (7) 
from, or (c) wilfully gives false or misleading information 
.to, any officer empowered under sub-rule (I) of this rulo 
who is acting in accordance with his duty under the 
provisions of that sub-rule, such porson shall be punishable 
ydth fine which may extend to five hundred rupees.

17. Restriction on issue* on Budget Day—No. vegetable 
product shall In issued out of a factory after 5 p.m. on the 
day appoint id for tho presentation of the annual or 
supplemontry Budget of the Central Government to the 
Chambers of the Ind.an Legislature.

18. Power to exempt from duty—(7) The Central 
Government may by notification in the official Gazette 
exempt any specified class of vegetable product from the 
wholo or any part of tho duty leviable on such product.

(2) The Collector may with tho previous sanction of the 
Contral Government by spocial order in each case, exompt 
from payment of duty under circumstances of an excep
tional nature to bo statod in such order, any vegetable 
product on which duty is leviable.

19. Applications for certificate of export—Every owner 
of a factory v/ho exports vegetablo product to any country 
outside India direct from the factory shall mako to the 
Customs-Collector at tho port of shipment at tho time of 
delivery of tho shipping bill an application in Form K in 
duplicate countersigned by tho Supervising Officer of the 
factory concerned.

20. Issue of certificate of exports—(7) The Customs - 
Collector at the port of shipment may tako such steps 
may be necessary to satisfy himself that the vegetable 
product brought for export corresponds with the descrip
tion given in Form K, and that tho contents are as therein 
stated. When satisfied on these points, the Customs- 
Collector shall, after the vegetable product has been 
exported, issue the certificate appended to form K.. The 
said Form duly certified shall bo made over to the owner of 
the factory and shall be filed by him with the Assistant 
Collector al the time of filing the return prescribed by ruLe 
4 or within such time as may be fixed by the Assistant 
Collector. The duplicate shall be retained by the Customs- 
Collector.

(2) A record shall bo maintained in the office of tho 
Customs-Collector at the port of shipment of all certificates

8 21. Exemption of Certified exports—Whore a notification 
has been issued under rule 18 exempting from the payment 
of duty vogetable product oxported to any country outside 
India, the Assistant Collector shall allow a deduction of 
duty in respect of all vegetablo product entered in the said
certificates as having been exported.

22 Refund of duty on consignments of vegetable product 
returned to a factory—The Assistant Collector may grant 
refund of duty on consignments of vegetabb product issued 
out of a factory but returned to it for bona fide trade 
reasons, provided that he is satisfied that (i) duty has boon 
paid thereon, (n) prior notice has boon given to tno 
Supervising Officer of all consignments taken back, 
(iii) samples have been drawn from the returned consign
ments for analysis by the Chemical Examiner, and (iv) a 
detailed account of the returned consignments has been 
kept. Any rofund admissible under this rule may, at the 
discretion of the Assistant Collector, be paid in cash or set 
off against duty due from the owner of tho factory.

23. Payment of duty short-levied or 
refunded—When duty has boon short-levied through

one

an

owner

as

erroneously
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inadvertence error or mi r.'onstruction on the part of the (3) When an officer, who has adjudged a ,
Want Collector, or through mis-statement as to the increased rate of duty against any person under the Y 
auantHv on the part of the owner, or when any such duty these Rules is unable to realize the unpaid amount $1 
after haviim bee t levied has b en, owing to any such cause, from such goods such officer may notify in writing ^ 
erronouuslfrefuadid tht person chargeable with the duty Magistrate within the local limits of whose juriedN 
so short-leiied or to whom the refund has erroneously such person or any goods belonging to him may ^ ' 
bom made, shall pay the defuioncy or repay the amount name and residence of the said peison and the amo,’H 
erroneously ref a idrd oi d tmaod being made within three penalty, or increased rato of duty unrecovered ; and! 
months from • he close of the m onth in respect of which the Magistrate shall thereupon proceed to enforce paym V 
duf’ shall have been levied or from the date of making the the said amount in like manner as if such penal> 
refund, as the case mav hs. increased rate of duty had been a fine imposed by him <

•>4 Cams for refund of duty—No duty which has been 28. Appeals—(1) An appeal shall lie from any 0J;& 
"paid aid of which repayment wholly or in part is claimed the Assistant Collector or of such subordinate ogy 
in consequence of the same having been paid through the Central Excises and Salt, Salt Revenue, Custom- 
iuaivertone*, error or misconstruction, shall be returned Income-tax Departments referred io in rule 27 to°' 
unless such claim is made within three months from the Collector, and trom any order oi the CoLector to
date of such payment. Central Board of Revenue; provided that if in any ^

25. Offi.e acoaimodaiion for the Supervising Officer—The the person by whom the appeal would otherwise be ^
of a fa tory shall provide in the premises of the as Collector has himsoif as Assistant Collector pasaod^

factory office accommodation for the Supervising Officer. order appealed against, he shall report the circumstatl/
26. CoJifi nation of goods for breaches of the Act or these to the Central Board of Revenue and the Board shall ht 

Rules—(I) Vegetable pr xlucfc in respoct of which breaches and dispose of the appeal.
of the Act or of these Rules have been committed, shall be (2) The Central Government may revise any 0r.j 
liable to confiscation. passed under the Act from which no appeal lies:

Provided t! at when confiscation is authorised by these. Provided that no order in revision shall be pay 
Rules, the officer adjudging it shall give the owner of the having an effect more prejudicial to tho person concern! 
goods an option to pay i-i lieu of confiscation such penalty than the order under revision without such person beil 
as the officer thinks fit. given an opportunity of stating his case.

(3) No appeal under sub-rule (1) shall be admitJj; 
unless (i) received by the appellate authority within tlj 
months of tho date of the order, and (ii) the duty J 
penalty involved, if any, is first deposited in the y 
treasury or any other treasury approved by the Collector) 

Provided that The provisions of clause (ii) shall r[; 
apply to the payment of fines in lieu of confiscation! 
respect of confiscated goods.

„ . (4) Every appeal under sub-rule (7) and every appljl
rule (!) and in rsspsas of whi.-h tho option of paying a tion for revision under mb-rule (2) shall be aocompa^ 
penalty m hen of eonfisvat.on has not been exerci ed shall b a of the order in rospeot of which the appeal!
be sold, destroyed or otherwise disposed of m such manner application is made
as the officer adjudging the confiscation may direct. 29. Powers of arrest-(l) Any person against-J

a reasonable suspicion exists that he has been guilty 
an offence under the Act or these Rules may be arrest 
in any place by any officer authorised in this behalf:’ 
the Collector.

94

r- i

l!
t. i

owner

(2) The confiscation of any vegetable product under the 
Act or these Rules. includes any package or container in 
which it may be found, and all other contents thereof; and 
every vessel, cart or other means i f conveyance and every 
horse or other animal, used in the removal of any goods 
liable to confiscation under these Rules shall in like manner 
be liable to confiscation.

(3) Articles which have been confiscated under sub-

Adjudicationof offenrc.i and recovery of penalty—(7) In 
every case in which, under these Rules or under the Act, 
anything is liable to confiscation or any person liable 
to a ponahy, such confiscation or penalty may be
adjudged (a) without limit by the Collector ; (6) up to (2) Every person arrested on the ground that he t|
confiscation i f goods not exceeding five hundred rupees in been guilty of an offence under the Act or these Ruj 
value, and^ imposition of penalty not exceeding two shall forthwith be taken before the nearest Magistral 
hundred and fifty rupees, by the Assistant Collector or by If there is no Magistrate near at hand, the arrested per- 
such subordinate officers of the Central Excise and Salt, shall be takon to the Officer-in-Charge of the Police Stall 
Salt Revenue, Customs and Income-tax Departments, as within the jurisdiction of which he was arrested, whosM 
the Central Board of Revenue, may, irom time to time, produce the arrested person before the nearest Magistral; 
empower in that behalf in virtue of their office. 30. Saving as to penalty under other law—The atva;

U) \\ hen a pen a. tv or increased rate of duty is adjudged of any confiscation penalty, fine or increased rate of d[f 
against any person under the Act, or these Rules, the under the Act or these Rules shall not prevent tho kfj 
officer^ adjudging such penalty, or increased rate of duty, tion of any punishment to which the person aflM 
may n such penalty or increased rate of duty, be not paid thereby is liable under any other law 
within the period spumed, recover the same by sale of any 31. Penalty for offences—Any breach of these rules M 
goods of the said person which may be in his charge or in where no other penalty has boon specifically prescribed 
he charge of any other oiiicer of the Central Excises and these rules or in the Act for such breach, be punish8" 

Nalt, bale Revenue, Castes and Income-tax Departments, with a fine, which may extend to five hundred rupees-
FORM A (See Rule 3)

Vegetable Product Daily Manufacture Account 
Quantity 

issued out of Quantity Quantity of 
issued out of ready product 
the factory 

for export out 
of India

Quantity
Opening made ready

■

Total of 
columns 4, 

5 and 6

ithe factory 
balance for despatch otherwise than

fur export out 
of India

Date Reni^jClosing
balance

returned to 
factory for 

reprouo ssing
■1 3 4 95 f5 8Cwts. lbs. Cwis. lbs. Cv.’ts. lbs.Cwts. lbs. Cwts. lbs. Cwts. 11)3. Cwts. lbs.

after filling and cooling is complete. Labelling o 
bo maintained giving °f ^ containers of each weight filled and ready for desP»‘';

Daily manufacime account for all products othrr thaw Vegetabh Product •—
(a) Other Hydrogenated Product *
(b) Refined Oil 
(r) All o'h^r Pro lucts

NOT s ~[a Vegetable Product is “ re dy ' or “ ready ” for despatch ” 
may bo carried out subsequently. *

(tf) A subsidiary record is to

!

f

Quantity made Quantity issued Quantity of ready 
r^ady for uut 0f the product returned 
despatch factory to factory for

reprocessing

Opening
balance

Total of 
columns 4 

and 5

Date rr-Closing
balance

ReiiP1

2 31 &4 5 6 7Tons Torts Tons
NOTE—A separate register to be maintainecTfor (a), (6) and~(cj

Tons TonsTons

M
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form C (See Rule 4)
Vegetable Product-Monthly Return ■

Q"'Sy, Sr~ of ■=*,?r«ss; «*«Ksr p'“,“
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S'i
19 .Month

Quantity
Opening made ready 
balance for despatch

Total of 
columns 3, 

4 and 5
Closing
balance Remarksto factory for 

reprocessing2 31 4 5 6 7 8
lbs. Cwts. lbs. Cwts. lbs. Cwts. lbs.Cwts Cwts. lbs. Cwts. lbs. Cwts. lbs.

ibeyaw, i“ voter as I can ascertain! aStT

Dated this day of l9

FORM I) (See Rule 4)
■ Other Products—Monthly Return

wdth the records and books of the factory, and

Sd.
(Owner of factory)

(a) Other Hydrogenated Products 
(by Refined Oil 
(c) All other Products 
Month 19 .

Quantity
made ready Quantity issued 

out of the factory

Quantity of ‘ ready ’ 
product returned 

to factory for 
reprocessing

Opening
balance

Total of columns 
3 and 4for Closing balance Remarks

despatch
2 31 4 5 6 7

Tons TonsTons Tons Tons Tons

(a)
(6)
M

I do hereby declare that—
(1) I have compared the above particulars with the records and books of the factory, and they are, in so far as 

I can ascertain, accurate and complete;
(2) I further declare that these products, together with the Vegetable Product covered by Form C, constitute 

the total production and issue of manufactured products in the month ;
(3) the other hydrogenated products have been sold by us for purposes other than for human consumption, 

day of 19Dated this
Sd.

(Owner of factory)

FORM E {See Rule 6)
Daily Oil Account Register 

(Separate Register for each kind of oil)
Description of oil,:

Oil issuedOil received

Otherwise
disposedToEx-own

Mill
Total Closing

balance
TotalBy railOpening By road 

balance
Remarks■ProcessDate of

Day To Day To 
date

Day To Day To 
date date

Day To Day To 
date

Day To 
dato datedate

Tons Tons Tons Tons Tons Tons Tons Tons Tons Tons Tons Tons

If oil is received directly into the processing department, it 

or oil issued from a factory sfco age tank to a place outside tho factory.

Tons Tons

Oil ‘<ceivedT' wm mean normally oil received into storage tanka. 
must be entered both as 4t Oil received ” and “ Oil issued .

(6) “ Oil issued ” oil issued to the processing departmentmeans

FORM F (See Rule 6) 
Daily Process Register

Day To dato

Tons 'Ions
(1) Oil issued

Manufactured products Returned for reprocessing 
^ Quantity made ready for despatch 

(a) Vegetable Product 
{b) Other Hydrogenated products 
(c) Refined oil

All other products

• >•

• »
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FORM G (See Rule 6) 

Monthly Manufacture Report

Tons Ton,
(1) Opening balance (Stock in process)
(2) Oil received into process ..
(3) Manufactured Products returned for reprocessing—

(4) Total of (1), (2) and (3)

(5) Quantity made ready for despatch—
(a) Vegetable product
(b) Other hydrogenated products
(c) Refined oil ..

\

\

Total of (a), (6) and (c)

(6) Closing balance (Stock in process)

(7) Total of (5) and (6)

(8) Loss, t.e., difference between (4) and (7) ..
(9) Loss as a percentage of (4) minus (6)

FORM H (See Rule 9)
factory for the month of 19Register of assessment for

Deduction
claimed

Total quantity 
of vegetable

Serial No. and date Date product covered under rule 18 
No of gate pass of issue by the gate pass on account of

"referred to in quantity exported 
out of India

Balance of
vegetable Amount of 

product on duty 
which duty assessed 

is leviable

Initials of
the

RemarksAssistant
Collector

col. 2
7 . 86 953 421 £

Cwt. lbs. Cwt. lbs. Cwt. lbs. Rs. A.

Total duty assessed...................................................................... '. ..
Date on which notico of demand for payment of duty was issued in Form I under Rule 9 
Date on which duty was paid.

Assistant Colloctor
FORM I (See Rules 5 and 9)

Notice of demand for payment of duty under Rule 9 of Notice of demand for payment of duty under Rule 9 of 
the Vegetable Product (Excise Duty) Rules, 1943. Vegetable Product (Excise Duty) Rules, 1943.

.... Office of the Assistant CollectoNo No.
Office of the Assistant Collector.

19 19
Name of factory 
For the month of.
Owner...................
Amount (rupees).

To
19 .

Take notice that on behalf of the Central Governmeii
1 hereby demand payment by you of the sum of rupee .............
............................now duo on account of Excise Duty on vegetablf
product for the month of..................................... 19 , and that if tt
above mentioned amount be not paid before the end of the mont.' 
I shall proceed to obtain payment of the same and take such oth 
action under the Vegetable Product (Excise Duty) Act, 1943, 
may be necessary.

Assistant Collector,

FORM K (See Rule 19)
To

The Customs Collector, (Port)
I propose to export the undermentioned quantities of vegetable produot to............... (Country of destination) per.-*

S. S

Quantity
of

vegetable
product

Name of Date of „ . Amount of duty
producing issue out of Aame of of which dedue- jjgniark*
factory the factory 6xP0rter tl0n >3 claimed

under Rule 19

Description and 
brand of

vegetable product

Capacity of the 
containers of the 

different sizes

No. of 
containers

1 2 3 4 95 6 7 8

ib3. Cwt. Ibs. Rs. A.

Dated this.........

Shipping bill No
day of 19 . Signed

, dated 19 . (Owner of factory)

Certificate of the Customs Collector

as » ts te sssusEft, ^ -'ndo1

Dated the 19 (Sd.) Customs Collector, 
(Port)........................

:
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GAZETTE, JUNE 4, 1943Simla, 1st April 194$
No. 3—In pursuance of sub-rule (

S'™'»"* ” i’1"”* *mS3R fiwStmTSJ g^sstst
S»“J to « on behalf ot the L.lwd.»

deemed to apply to the export of' verTr uftion shall be 
to French Possessions in India : table product by

Simla, 7«stf April 1943
No. 4—In pursuance of sub-rule m -n ,Vegetable Product (Excise Duty) Ru * KuIe 

Government is pleased to exemnt th 
known as “ Margarine ” from the navJ68?tabl° Product 
leviable thereon under section 3 nf f k ySent of the duty 
(Excise Duty) Act, 1943 (XI of 1943) Vegotable Product

97
Month (and year) for which duty assessed 
Amount of duty Rupees

Sum fixed for

19 .

recovery in lieu of duty
Whereas excise duty payable on Vegetable Product, of 

which particulars aro set out above, has not been P&J 
within the timo fixed by a notice issued in accordance witn 
the Vegetable Product (Excise Duty) Rules, 1943 and such 
duty is deemed to be

Rs.

an arrear :sea
And whereas in exercise of the power under section 4(1) 

of the Vegetable Product (Excise Duty) Act, 1943 (XI o 
1943), the sum stated above has been fixed 
recovery in lieu of the said duty.

18 of the
1943, the Central by me for

Now therefore in exercise of the power under section 4(3) 
of the same Act I hereby direct that no issue of Vegetable 
Product shall be made and no plant, machinery or material 
shall be removed out of the said factory until the 
fixed for 
recovered

K. G. JACOB
,Py' Secy- 10 6ovl- °f ^dia Department (Central Revenues) 

Notifications 
Simla, 17th April 1943

No. 10—In exercise of the powers conferred by section 8 
of the Vegetable Product (Excise Duty) Act, 1943 (XI of 
1943), the Central Government is pleased to direct that 
the following amendment shall be made in the Vegetable 
Product (Excise Duty) Rules, 1943, namely :— '*

A. In sub-rule (1) of rule 11 of the said Rules, after the 
words “ in writing ” the words and letter “ in Form L ” 
shall be inserted.

B. To the Forms set out in the Schedule appended to 
the said Rules, the following Form shall be added, 
namely :—

sum so
recovery in lieu of duty has been paid orFinance

Signature
Designation

Dated

Endorsement to be made by the officer concerned under 
sub-rule (3) of rule 11 of the Vegetable Product (Excise 
Duty) Rules, 1943*.”

Certified that one signed copy of this Direction 
delivered by me personally at the factory, as follows :—

Date
Time

Name and designation of person to whom 
tendered (if known)

The person to whom the document was tendered 
appeared to me to be at the time exercising principal 
authority in the factory.

was

“ Form L
Direction under section 4 (3) of the Vegetable Product 

(Excise Duty) Act, 1943
Particulars :—

Name of o wner of factory 
Place whore factory situated
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the following further amendments shall be made ; !
Vegetable Product (Excise Duty) Rules, 1943, namely*. ' 

In rule 2 of the said Rules—

(Or, as the case may be)
No person appearing to be in authority was present in 

the factory. I therefore affixed the document on
Signature 
Designation

(*) In sub-clause (b) of clause (v), for the 
“ Provincial Government ” the words “ Central 
ment ” shall be substituted ;

P w°ni J
*I

Dated
(ii) In sub-clause (6) of clause (vi)9 for the words <« 

Chief Officer-in-charge of revenue administration 
Dy. Secy, to Govt, of India district in which the factory is situated ” the words

officer as may be appointed by the Central Governn^ 
to perform the duties of an Assistant Collector under 
Rules ” shall be substituted.

* Any words which are inapplicable are to be struck out. j1
tli6 /
iiK. G. JACOB

o

Central Excises 
Simla, 24th April 1943

No. 13—In exercise of the powers conferred by section S 
of the Vegetable Product (Excise Duty) Act, 1943 (Act XI 
of 1943), the Central Government is pleased to direct that

K. K. CHETTUR 
Dy. Secy, to Govt, of India1

*
i
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